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published in Gazette of India dated 
the 4th December, 1978 regarding the 
continuance of control over the 
management of M/s. Abrasives and 
Castings Limited, Calcutta under 
sub-section (2) of section ISA of the 
Industries (Development and Re­
gulation) Act, 1951. [Placed in 
Library. See No. LT-3205/78] .

A n n u a l  R e p o r t  o f  H in d u sta n  A e r o n -  
ATiGS L td ., B a n g a lo re  f o r  1977-78 
wrrH  A s t a t e m e n t  re. R ev iew  th e r e o n

THE MINISTER OF STATE IN THE 
MINISTRY OF DEFENCE (PROF. 
SHER SINGH): I beg to lay on the
T a b le  a copy each  of th e following 
papers (Hindi and English versions) 
under sub-section (1) of section 619A 
of the Companies Act̂  1956: —

(1) Annual Report of the Hindu­
stan Aeronatics Limited  ̂ Bangalore, 
for the year 1977-78 along with the 
Audited, Accounts and the comments 
of the Comptroller and Auditor

, G^eral thereon.
(2) A statem^^t explaining that 

Government are in agreement with 
the above Report and therefore no 
separate Review ôn the working of

. t^e Company W'being laid. [Placed 
in Library. See No. LT-3206/78].

Statem en t  re. w it h d r a w a l  of  advance
FROM CONTINOENCY FUND OF INDIA FOR 
EXFENDITUM o n ; CLEMIANCC ^OF ^AN E
a r r e a r s  e r c .  o f  SiwtAtt M i l l s  t a k e n

' OVER BY GoV£RNM£NT

THE MINISTER OF STATE JN THE 
MINISTRY OF AGRICULTURi; AND 
IRRIGATION (SHRI BHANU PRA- 
TAP SINGH); i beg to lay on the 
Table a statement (Hindi and English 
versions) regarding withdrawal of an 
advance from the Contingency Fund 
of India for meeting the expenditure 
towards clearance o f cane arrears, 
working capital etc. in respect of 
undertakings taken over under the 
Sugar Undertakings (Taking Over of 
Management) Ordinance, 1978. 
[Placed in Library. See No. LT-3207/ 
78]. .

D rugs a n d  C o s m e t ic s  (2 nd  aj d̂ 4t h  
A m e n d m e n t ) R u le s , 1978

THE MINISTER OF STATE IN'THE 
MINISTRY OF HEALTH AND 
FAMILY WELFARE (SHRI JAG- 
DAMBI PRASAD YADAV): I be^
to lay On the Table a copy each of the 
following Notifications (Hindi and 
English versions) under section 38 of 
the Drugs and Cosmetics Act, 1940: —

(i) The Drugs and Cometics. 
Second Amendement) Rules, 1978» 
published iî  Notification No. G.S.R. 
930 in Gazette of India dated the 
22nd July, 1978, together with a 
corrigendum there to published in 
Notification No. G.S.R. 1261 in. 
Gazette of India dated the 21st 
October, 1978.

(ii) The Drugs and Cosmetics 
(Fourth Amendment) Rules, 1978, 
published in Notification No. G.S.R- 
1140 in Gazette of India dated the 
16th September, 1978. [Placed in 
Library, See No. LT-3208/78].

' ' - V t > ■
R e p o r t  of  C o m ptro ller  and  A uditor  
G eneral of In d ia  for 1978— U n io n  
G o v e rn m en t  (C o m 'm t o c ia l ) — P art II 
— T ennerv  and  F o o t w e a r  C orpo ratio n  
o f  I n d i a  L t d .  a n d  A n n u a l  R eport op 
N a t io n a l  In su ran ce  C o. L td., C a l ­
c u t t a  FOR 1977 w it h  s t a t e m e n t  re  ̂
R e v ie w  thereon  ( nd N o t if ic a tio n
EXEMPTING SPFRTS TEAMfe ETC. PARTI- 
CIPATllfCJ IN pTTB̂ ATIONAL COMPETI­
TIONS, from Foreign Travel Tax

THE MINISTER OF STATE IN THET 
MINISTRY OF FINANCE (SHRI 
ISATISH AGRAW^L) :, Sir, on ^ h a lf  
of Shri ZulfiquaruUa, I  beg to lay on 
the Table:

(1) A copy of the Report (Hindi 
and English versions) of India for 
the Competroller and Auditor Gene­
ral of the year 1978—Union Govern­
ment (Commercial)—Part II— ten- 
nery and Footwear Corporation of 
India Limited, under article 151 (1) 
of the Constitution. (Placed in Lib­
rary. See No. LT—32.9/78) |

(2) A copy each of the fbllowinit 
papers (Hindi and Engli^ versions)
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under sub-section (i) of section 
619A of the Companies Act, 1956: —

I (a) (i) Annual Report of the
National Insurance Company 
Limited, Calcutta, for the year 
ended 31st December, 1977 along 
with the Audited Accounts and 
the comments of the Comptroller 
and Auditor General thereon.

(ii) A statement explaining that 
Government are in agreement with 
the above Report and therefore no 
separate Review on the working 
of the Company is being laid. 
[P laced  in Library. S(*e No. LT- 
3210/78].

(3) A copy of Notification No. 
G.S.R. 583(E) (Hindi and English 
versions) published in Gazette of 
India datep the 19th December  ̂ 1978 
together with an explanatory memo­
randum exempting members of 
sports teams and coaches accom­
panying such teams when perform­
ing. an international journey for 
taking part in internationaf sports 
competitions, tournaments or cham­
pionships from the payments of 
Foreign Travel Tax, under section 
51 of the Finance (No. 2) Act, 1971. 
[Placed in Library, See No. LT- 
3211/78]. ,

COMMITTEE ON PRIVATE MEM- 
BljRS  ̂ BILLS AND RESOLUTIONS

M in u tes

SHRI PABITRA MOHAN PRADHAN 
(Deogarh): Sir, I beg to lay on the
Table Minutes of the Twenty-fourth 
to Twenty-sixth sittings of the Com­
mittee on Private Members' Bills and 
Resolutions held during the current 
session. ,

14.12 hrs. ..

PUBLIC ACX:OUNTS COMMITTEE 
Hundred and Fifth, Hundred and 
Eighth and Hndred and Ninth Reports.

SHRI ASOKE KRISHNA DUTT 
(Dum Dum): I beg to present the
following Reports (Hindi and English 
versions) of the Public Accounts 
Committee.

(1) Hundred and Fifth Report on 
Action Taken by Government on the 
recomendations of the Public Accounts 
Comfnittee contained in the Fourteen- 
Report on Telephone Exchanges.

(2) Hundred and Eighth Report on 
paragrah three of the Advance Report 
of the Comptroller and Auditor Gene­
ra] of India for the year 1976-77, 
Union Government^(Civil), relating to 
Cash Assistance for export of Absor­
bent Cotton. '

r
(3) Hundred and Ninth Report on 

paragraph Ten or the Report of the 
Comptroller and Auditor General of 
India for the year 1976-77, Union Gov­
ernment (pefence Services) relating 
to Production of vehicles in Ordinance 
Factories.

ESTIMATES COMMITTEE

T w e n t y - third and
R eports ‘

SHRI K. P. UNNIKRISHNAN (Bad- 
agara): I beg to present the following 
reports (English and Hindi versions) 
of the Estimates Qommittee:

(1) Twenty-thi^ Report on the Mi­
nistry of Infornwiion are Broadcast­
ing—Directorate, of Advertising and 
Visual Publicity.

(2) Twenty-fifth Ret)ort on action 
taken by Grovernment on the recom­
mendations contained in the Twenty- 
second Report of the Estimates Com­
mittee On the Ministry of Finance— 
Demands of Grants (General)—Re­
vision of Works Schedules.


